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REPORT OF DEPARTMENT -RELATED PARLIAMENT ARY
STANDING COMMITTEE ON DEFENCE

SHRI AVINASH RAI KHANNA (Punjab): Sirl lay on theTable, a copy (in
English and Hindi) of the Fifteenth Report of the Department-related Parliamentary
Standing Committee on Defence on ‘Demands for Grants (2012-13)’ of the Ministry of
Defence.

MOTION FOR ELECTION TO THE JOINT COMMITTEE
ON OFFICES OF PROFIT

THE MINISTER OF LAN AND JUSTICE (SHRI SALMAN KHURSHEED): Sjr
I move the following Motion:--

“That this House concurs in the recommendation of the Lok Sabha that the
Rajya Sabha do elect one Member of the Rajya Sabha to the Joint Committee
on Offices of Profit in the vacancy caused by the retirement of Shri Janardan
Dwivedi from the Rajya Sabha and resolves that the House do proceed to
elect, in accordance with the system of proportional representation by means
of the single transferable vote, one Member from amongst the Members of
the House to the said Joint Committee, to fill the vacdncy

The question was put and the motion was adopted.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Now matters to be raised with
the permission of the Chaishri Gehlot.

MATTERS RAISED WITH PERMISSION (Contd.)

Wheat lying in open in Madhya Pradesh due to
lack of adequate supply of gunny bags
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Violation of Human rights and unearthing of
mass graves inWest Bengal

SHRI KUNAL KUMAR GHOSH (West Bengal): Sjrl would like to raise an
important issue of regular recovery of human skeletons and mass graWestin
Bengal.You can see these cases only in tteeSofWest Bengal and nowhere in the
country All those people have been killed during the time of the former Government.
They have been killed only because they were Trinamool Congress supporters and
they were not supporting the earlier Governmelmte(ruptiong

SHRI K.N. BALAGORAL (Kerala):What is he speaking, Sir? He is levelling
criminal charges..lterruptiong

SHRI SUKHENDU SEKHAR ROY(West Bengal): Sjrhe is a new Member and
he must be allowed to speakntérruptiong

SHRI KUNAL KUMAR GHOSH: If you do not allow me to speak todayill
disturb you all throughout the next six years! Please allow me to speak.

Sir, there is a serious case. In the recent past, apart from mass murdering, mass
graves have been recovered. Fifteen cases and 60 skeletons have been recovered. My
guestion is: What was the role of the National Human Rights Commission then? In
how many cases have they visited the spots and what steps they have taken? From
June to DecembgeR010, the earlier Government was there.

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Dont make allegationsrou
cannot make allegations.



